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14 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED IMMINENT IMPOUNDING OF
WATER IN Pong Das, HIMACKAL PRADESH

MR. SPEAKER : Now we take up the
Call Attention motion....

SHRI PILOO MODY (Godhra) : I have
something to raise, Shall I raise it now or
after the Call-Attention ?

MR. SPEAKER : I have not received
any intimation from you.

SHRI PILOO MODY : I was out of town,
Sir.

MR. SPEAKER : Now you are in town.
We shall see it tomorrow.

Shri Virbhadra Singh.
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MR. SPEARER : Mr. Daga, please sit
down. This is not a point of order.
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& 2 W £ | I am not allowing any
gentleman whose name is not in the call-
attention motion. (Interruption)

SHRI VIRBHADRA SINGH (Mandi) :
Sir, I call the attention of the hon. Munister
of Irrigation and power to the following
matter of urgent public importance and re-
quest that he may make a statement thereon :—
“Reported imminent impounding of water
in Pong Dam, Himachal Pradesh, and the
resulting displacement of one lakh  people.”

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA) :
A dam across the river Beas to conserve its
waters for use in India has been under cons-
truction over last 13 years. A stage is now
reached, when the waters of the river could
be impounded during the coming monsoon
and utilised for development of irmgation.
This will result in significant benefits in
the form of additional foodgrains to the
extent of sbout one mullion tons. Also
with the completion of this dam, the bulk
of the monsoon waters of the river Beas
which were so far running to Pakistan will
be hernessed and put to effective use in
India,

This year there will be partial storage of
water upto EL 1365 as against the Reser-
voir level of EL 1400 envisaged in the project
report. Towards the end of Rabi irriga-
tion period, the water level in the reservior
will come down to about BL 1200. (The
level of the river bed is ®% x100),
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So far sl linds and properties on 38,000
scres out of 72,000 acres have been  mostly
land will be acquired in & couple of montha.
As assessed by FHimachal Pradesh, partial
impounding this year is likely to affect
sbout 14,000 oustee families as against
about 20,000 to be affected st maximum
reservior level. Masjor portion of these
families are to be rehabilitated in Rajasthan.
For this purpose, Rajasthan Government has
set apart about 0.9r lakh  hactares
(a2 lakh acres) of land in the Rajasthan
Canal arca for allotment at the mte of
6+35 hectares (15-625 acres) per oustee
family. Himachal sPradesh Government
bas undertaken to take care of the remain-
ing families who cannot be accommodat-
ed in the above land.

Of the land set apart for the oustees,
about o- 445 lakh hectares (1 10 lakh) acres
has so far been provided with irrigation
facilities, For the balance, while the land
is mvailable and will be allotted, perennial
irrigation facilities will be extended only
after water is stored in the Pong Dam. To
do this, partial impounding of water as
plaaned is necessary. Temporsry transi-
ton arrangements a@s required, will be
provided by the Project.

SHRI VIRBHADRA  SINGH

At the very outset I would like to  point
out that this Calling attention motion is not
aimed against Rsjasthan or any other
Stgte. It is mainly intended to bring
our difficalties to the auention of the
hon. Minister and to seck redress for the
same.
_ I'bave very carefully gone through the
statement of the hon. Minister and I must say
thet Ifam being disappointei by it. I find
init a tendency on the partof the Minister
o ehift the responsibility on to somebody
else.

S$ir, I do not wan. to go into the entire
history of this matter because the hon.
Minister js well aware of it. The matter
was raised in this Houe also more than
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ready and the Government is thinking
of impounding water in it from the next
month, f.e. May a3 a result of the impoun-
ding of water, the water level in the dam
is expected to rise to 2365° which will
affect about 14,000 families, a8 sdmitted
in the statement of the Minister itself.

Now, out of the 2.25 lakh acres of
land ear-marked in Rajasthan for the
rehabilitation of these oustees only 1.I
lakh acres of land is irrigated at present
and the remaining land is unirrigated
and dry land. On this 11 lakh acre of land
only sbout 6,000 families can be rehabi-
litated, whereas 14,000 families are going to
be affected

Now, we want to know what the
Government is going to do about the
remaining 7,000  families, the hon,
Minister in his statement bas said that
the Himachal Pradesh Government has
undertaken to take care of the remaining
families who  cannot be accommo-
dated in the above land. But it has been
denied by the Himachal Pradesh Govern-
ment that they have given any such
aundertaking here, I would kike to quote
from the letter of the Chief Minister of
Himachal Pradesh wrote to hon Dr. K. L.
Rao on 6th April 1973. In pama s of his
letter he has stated :

‘To put the records straight, I should
like to remind you that for the sake
of an early d:xuom, I had reluctantly
agrreed at the Caief Minister's meeting
held on the 3/gth September, 1970
that instead of 3 25 lakh acres of land
to which 20000 oustees from
Pong Dam area were entitled,
we could do with 2.25 lakh agres.. ., -
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+  But it has throughout been accepted
that the Rajasthan Govt, has in the
fint instance to provide the 2-25
lakh scres of land for the oustees and
itis only after the whole of this land has
bien atilisei for their rehabilita-
ton that Himachal Pradesh Govwt.
will rake up the responsibility of
rehabilitating the remaining number
of any of oustees, The Rajasthan
Government, as such, has t0 plsce
2:25 lakh scres of land for rehabiil-
tation of Pong Dam oustees before the
question of providing  rehabilitation
in HP, for such oustees who

could not get land in Rajasthan
arises.”

So, this is the position. It is quite
clear that Himachal Pradesh Government
gave no wn-ertaking to rehabilita-
1ate any oustees as such, What
they said was that the Rajasthan Govern-
ment was to give 2-25 lakh acres.!After
that land was utilised, if there were any
oustees left, they would be looked after by
the Himachal Pradesh Government.
From the hon. Minister’s statement,
it is seen that the Rejasthan Government,
has not done g0, On paper they have
done 30, but actuslly only -1 lakh scres
is aveilable. This is my point.

(Inrerruptions)

MR. SPEAKER : T am not permitting it.
We do mot allow any others except
those whose names are there in the
Calling Attention motion,

SHRI VIRBHADRA SINGH : The
Rajasthan Government has made available
only x-3 lakh acres as agminst 2-2§ lakh
acres which was stipulated earlier. There-
fore, I would like to know.

(Imterruptions).
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SHRY VIRBHADRA SINGH : 2.32%
lakh acres of land was not given, Only 1. I
lakh acres of land was given
in which the people ocould imme-
diately be  rchabilitsted, The rest
of the land is barren  You cannot
ask people from Himachal Pradesh to
§0 te Rajasthan and settle down on brarren
land, Keeping this in views, willthe hon
Minister give st undertaking to this
House that impounding of waterin the
Dam will be defered till such time as
that the oustees are properly rehabilitated »
In this connection, I would like to make
a suggestion to the Minister. If thejthinks
that is not in national interest to defer the
impounding of water, then I have a sug-
gestion and I can teil him about a way out.
I believe that there is still more irrigated
land available with the Rajasthan Govern-
ment which they have kept for sllotment
to other categories in their own State.
You can persuade the Rajasthan Govern-
ment to make that land availsble for ree
habilitating these 7,000 odd exira familics,
It is not a charily that we are aksing; we
are only asking for rehabilitation faciltier;
these people are being ousted from their
hearths and homes and theyhave gotto be
rehabilitated.

I would like to know from the h n,
Minister whether he will take up with the
Raiasthan Govemment the question of
getting additional irrigated land from them
for rehabilitation of these extra 7,000 or
so families. If that is not poseible, will
Government give an undertaking that the
water in the dam will not be impounded
till such time as oIl these oOustees are
rehabilitated.

THE MINISTER OF IRRIGATION
AND POWER DR. K. L. RAO: The
hon. member has asked three questions.
He referred to the allotment of
irrigated land of 1.10 lakh acres and
asked what ahont he balance. I would
aubmit here that the Rajmsthan canal
depends entixely an the water from the Beas
river. In the Deas there is not adequate
amount of water to irrigate all the land in
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Rajasthan in Rabi period. They require
some impounding even for irrigating the
1-10 lakh completely at present theintensity
will be 16w. It depends on the nm of the
water; in a good year, it may be there, but
in a bad year, we cannot supply adequate
water without impounding.

The whole function of the Pong Dam
is to provide storage, to enable land in
Rajasthan and Punjab to be irrigated. T hat
is the main function of the project. In any
case, whether we do it this year or next
year or afterwards, there will be a cer-
tain period of six months when weter cannot
be given for all the land, The water has to
be imponded first 1-251akh acres have been
set apart for the oustees of the Pong dam.
In regard to the 1-10 lakh acres m the
Anupgach branch, very good lands are
there towards the end. Similarly in the next
branch Pugal it is called, they have got very
goodland. The water to thls area can pro-
bably be taken in the months of December
or January. But if there is no water in the
Pong Dam, you cannot reach that area, or
anywhere, Bven in the Anupgarh branch,
we cannot have it, whether it is 1-10 lakh
acres or2 lakh scres or 4 lakh acres.
Unless the water is impoynded at least
partially water supply cannot be given,
So,this problem will remain.

I quite appreciate the anxiety of the hon,
member of the Government of Himachal
Pradesh and the Chief Minister who has
very often represented this 1o us, correctly
too, about the sufferings of these people.
These people do not belong to Himachal
Pradesh alone, they belong to India. They
are our nationals and 1tis our  responsi-
bility 1o see that their suffering is reduced
to theminimum there isno question about
that. I have submitted inthe statement every
care will be taken, money will be provided,
whether it is for a temporary arrangement
and s0 on whatever money is required, we
are fully prepared to do it because they are
our citizens, our people, there is no question
of their being neglected. Ifthehon. Mem-
ber has any suggestions to make ss to how
to reduce the suffering of those people,
we are fully prepared to consider them.
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There are two alternativea: ecither to

cloge the two tunels which we have not
vet done and store up the water and use it
for irrigation purposes inthis area
to produce more food, or to keep these open
for a year,or 1 } years till next July and sliow
things to take their own course.

In this connection we must remember one
thing. In Pakistan, the Mangla dam was
started at about the same time as the Pong
Damin 1959-60, with about the same capa-
city and the same cost. That project was
completed 1n 1967 6 years ago, and they are
enjoying the benefits of it.

SHRI VIKRAM MAHAJAN (Kangra)
Because of your inefficiency.

DR. K. L. RAO : Quitc agree. What I
amtrymng tosay is thatin this case, wharever
may be the reasons, it may be anything ;
I qute accept 1t; the solid fact remamns
that whule the Jhelum water 15 being uti-
lised by Pakistan we are allowing the Beas
water t0 go waste even after the lapse of
13 years.

Therefore, 1t 18 our duty to see that the
waters are putr t0 maximum use as eacrly
as possible. I do not say that this
year, thenext year or the year after weshall
be able to do it. But that s our national
duty. There are two things; this s
the fist national duty. The other national
duty 1s that we should rehabilitate the
affected people with the least amount of
suffering. Between these two, we will
have to find out a way, and we shall be glad
to have some constructive suggestions
from the hon. Member.

The other point that the hon, Member
made is with regard to the Jand to be allot-
ted in the Rajasthan canal area for oustees
Whenever the land allotted, is located there
will be some defficulty, For the rabi crop,
there will beno water. All the same I will
request the Rajagthan Government whether
they can allot additional lsnd in sress
where the water is flowing in cauals. ButI
donot think there willbe any benefit coming
from that.
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MR, SPRBAKER : Out of the tota] time
given for this subject, after allowing the
four or five Members to speak, the Minis-
ter will get rominutes. So, please adjust
yourself sccordingly.

DR. K, L.RAO : Yes, Sir. I understand
that the] area in Rajasthan, proposed for
allotment to oustees isa good area, I will
talk to the Rajasthan Government on the
suggestion made by him.
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fDR. K. L. RAO: Tne position is that out
of Rs.28 crores, sbout Rs.25 crores had been
paid and the balance of Rs. 3 crores will be
peid straightaway, We hope that in the
next two mrnths it will be possible to com-
plete the . (quisition of the entire area and
money is ready and it will be given straight-
wWaY

The hon. Member suggests : why not the
Centzal Government take over rehabulita-
don? 1 concede rehabilitation is a very
difficult problem, especially because these
people are living in a beautiful area like
Himachal Pradesh with 1ts beautiful valleys.
It is difficult for them to go to some other
area which is desert-hke. But a situation
has been imposed on us. Rchabilitation
is not a matter for the Centre or the State
alone; the Centre should be prepared to
give financial and other assistance, but re-
habilitation has essentially to be done
with the complete co-operation and autho-
rity of the Himachal Government. The
Chief Minister of that State has been
calling our attention to this problem and
he had written some letters about the suffer-
ings of the people and this matter has got
to be further discussed.

SHRI YIKRAM MAHAJAN : Nowhere
have the farmers received such a raw deal as
at the hapds of the Ministry of Irrigation;
nevery haye they been treated so shabbily
and the migery which they are going to face
is going %o be ome of the greatest tragedies
of the 20th century, } am constrained to
say that the shabby treatment leaves
one with the impression that" thw
Ministry must be deliberately trying w

Prime Minister to alleviste the conditions
of the weaker sections, especially the farmer
in this country. For threc consequtive
years, right from 1970, the hon. Mindster
has been giving assurances in this House
and in the Rajya Sabha that he
would {not] impound water in this dsm
till the oustees were rehabilitated. An
assurance was given here on II-3-1970.
Did the Minister not reglise at that time
that he could not implement his assurance 7
I should like to quote from his assurance
in Rajya Sabha : It is true that we said,
I still repeat, that we will not allow any
impounding of water in the reservoir till
the oustees are settled properly, I want to
submit that we are not going to impound
water till all these people are taken care of.”

How can he go back on these assurances ?
He has given a solemn assurance in this
House and in the Rajya Sabha. Wil
he reiterate the assurance he gave on two
occasions ?

If not, what 18 the remedy of the Mem-
bers to sec that those assurancrs are im-
plemented ? This 18 the second question,
a question to you, Mr. Speaker, Thirdly,
will you appoint a parhamentary commuittee
to go into the enure question to see why
this assurance is not implemented ?
That is one aspect of the question .

Is it not a fact that he assured the H.P.
Government that 2-25 lakhs would be
* available and ull that land was given to
the oustees, water would not be impounded ?
Will he stick to that assurance and ask the
Rajasthan Government to first provide for
the settlement of 7,000 in Rajasthan?
Then, the balance 7,000 may be resettled
in Rajasthan first. Will Rajasthan provide
the land ? We want a clarificstion on this
point also.

We want clarifications on this aleo.
‘We want an assurance from the hon. Minister
that bhe will stick to what be said in the
other House. I have asked a specific ques-
tion. Let him give his specific answer if
possible,
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tiow referred (o my msursnce given earlier. -

coning from the other side as weil. We
have, for example, sent ahout 1,000 people
last ‘month. (Imrmprim) but barely 280
people turned up. et

SHRI VIKRAM MAHAJAN : Sir,
the hon. Minister is not giving the correct
figure only 300 people have been sent.

DR.K.L. RAO : Even today we are
anxious: that oustees must be settled pro-
perly. There is no question about that.
It cannot be done by one side alone. Their
shouldi be cooperation from all  sides.
This sssurance, for example, was given in
1970. It was expected that that dam would
be completed earlier. But, that was not
possible. Negotiations were still going
on with the Himachal Pradesh Government,
Only recently an agreement was arrived at
and we are trying to do our best. What
1 want to submit here is that there should
be some constructive cooperation between
various sectors. We are trying to develop
the country and, therefore, we are fully
prepared to do that even today, We do
not want to impound the water, thereby
making the people suffer. If it is the
will of the House to impound water, we
may doit. How is it possible for us without
the cooperation of the hon. Member?
The hon. Member is very good to me outside.
But, .it is not so when he is in the House.
As I submitted earlier, if we get the coopera-
tion of all the pszople, we will be able
to solvs this problem. Rajasthan Govern-
ment has to give them. the lands, And
there is n> doubt about it. At any moment
they may have to give them the lands.

SHRI VIKRAM MAHAJAN : Sir, he

has given an assurance to this FHouse. Onthe
basis ot‘ttm.l hwepmupeclﬁc queldm. )
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SHRI VIKRAM MAHAJAN: Mr. Spea-

. ker, Sir, 1 am asking him a specific question

I want a specific reply from him. Ican
only ask the hon. Minister to reply to my
question. But, he has not replied.

MR. SPEAKER : Dr. Rao, he has
asked a specific question about the reitera-
tion of the assurance,

DR. K.L. RAO : As I submitted earlier,
regarding the rehabilitation of these people,
cooperation from the other side also must
come forth,

SHRI VIKRAM MAHAJAN : I have
quoted that sssurance and I requested
him to give me a clarification. The assurance
was given in the House. What is the value
of such an assurance ?

MR. SPEAKER : Youa will kindly sit
down. The Minister has just now replied
to that,

SHRI VIKRAM MAHAJAN : He has
specifically stated that all the people would
be taken care of and that all of them would
rehabilitated. This is what he had said in
the House. He cannot wriggle out of that.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) : Inpo other par of the
country has there been such a devastarion as
in Himachal Pradesh. When Bhakra was
constructed Hamirpur and Bilaspur were
submerged; whea Pong Dam is  being
constructed, itis the turn of Dehra Tehsil
of Kangra District. Pong Dam has caused
devastation of lands belonging to thege . .
people. Whatever Dr. Rao may talk about -
the people of this ares, thesons of Him- -
achal Prades hare busy in defending their -

.. motherland. - They are.ready to sh.edthnf:‘

last drop of taeir blood for the defence of
the country. = And their . families are:
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Sir, may I bring to your notice the
assurance given by the hon. Minister,
Dr. K.L. Rao, on 1rth March, 1970 in
answer to Short Notice Question No. 4 ?
Shri Hem Raj asked :

“If the time-schedule is adhered to and
all these families are ousted, will Gov-
ernment ensure that until and unless all
the rehabilitation facilities are pro-
vided there, these families will not be
outsed, "

—I repeat, “will not be ousted”—
“from that place and the work on the
Pong Dam will be stopped.”

—1 repeat, “will be stopped”—
“gill that time ?”

The Minister replied :

“As I expect, about 12,000 families will
be ousted by June 1971 if the present
programme of construction is followed.
I can assure the hon.j member that
unless these oustees are properly settled
and their convenience is attended to,
we shall not allow any impounding of
‘water”

—1 emphasize, “shall not allow any
impounding of water”—

“in the Beas river and any construction
of the dam across the river.”

Here are thousands of families which
are weeping. We are happy that in
drought-stricken areas new railway lines
are ganctioned. But in this beautiful
valley, 30 KM of railway lines have been
submerged. Army communication lines
been submerged. On the one hand we
have & Minister like Dr. Karan Singh who
sent in his resignation when an Avro
crashed. On the other hand, we have
here & Minigter who is not ready to listen
to the cries, the wails and the sufferings
of the people of this beautiful valley. May
I ask you, Sir, w0 examine this question
as & breach of privilege of this House,
as he is backing out of a solemn assurance
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given here ? This is not impounding of
water; this is impounding of the tears of
these people that will wet the “"pages of
history to come. And, Dr. Rao will be
personally responsible for it. His army
of engineers, officials and contractors
have fattened themselves on the spoils of
this dam, but they have dug the grave of
the people of Himachal Pradesh. The
promise given by him to this House is not
being kept. He is backing out of that
assurance and saying now that 7,000
families will be rehabilitated by the H.P.
Government. At no time Dr. ‘Parmar,
our leader, has said that he will rehabilitate
7,000 families, I challenge Dr. Rao to
produce a single line to prove that Dr.
Parmar or any one of the hon. members
from H.P. in this House or in Rajya Sabha
said that 7,000 families will be resettled
in HP, At no tim: was it ever said All
that Dr. Parmar said is, after the rehabilita-
tion on 2:25 acres of land in Rajasthan
is completed, Himachal Pradesh would
look to thoss who were not settled.
Now we arc being asked to see that we
rehabilitate 7,000 families. Al for what ?
To cover up the inefficiency of s officers
and engineers and their acts of great
destruction and devastation towards the
people of H.P. We demand that either
the Minister should stick to his words
for he should see to it that the people do
not suffer any longer. The people of
H.P. have committed no crume, burnt no
trains, stopped no engineer on work,
attacked no Government officer. The
Dogra Regiment and the people of Kangra
have sacrificed their lives for the defence
of the country. Our people have willingly
sacrificed for turning the desert of Rajasthan
into a blooming valley. But this is the
shabby treatment we have received at the
hands of this Ministry. It should be
rectified and the people who are living there,
the widows, the sick and the othersy
should not be allowed to become victims of
the inefficiency of the officers of the

ministry.

SHRI BALGOVIND VERMA : Sir
the hon. Member..
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PROF, NARAIN CHAND PARA-
SHAR : We want & reply from Dr. Reo
because he gave the assurance.

SHRI VIKRAM MAHAJAN : When
Dr. K.L. Rao is present here, he should
reply to this.

MR. SPEAKER : He has replied to
three questions. The Deputy Minister
wants to reply to one question at least.

PROF. NARAIN CHAND PARA-
SHAR : I have specifically quoted the
words of Dr. K.L. Rao. So, I want the

reply to come from the beautiful lips of
Dr. Rao.

SHRI BALGOVIND VERMA : We are
not going back on our words.

SHRI VIKRAM MAHAJAN: We
are not going to listen to him.

MR, SPBAKER :
ejually beautiful,

DR. KL. RAO : Except that my
hon. colleauge wanted to reply , there
is no other reason for hie trying to give
a reply. Here I want to submut that
we want all round co-operation to solve
this problem. Even now we stick to
the assurance that we would like to settle
down all the oustees before we impound
the water. We are not impounding the
water now, but will be doing so only after
some time. We want the oustees to be
gettled, We have a programme of settling
2,500 people every month sni we hope
in another two or three months we
will be able to complete the work of
rehabilitation, But there should be co-
operation from the people. .(énterruptions)
I heve already submitted that the land is
there ani people would be resettled,

His lips are also

We stick to whatever we have said before,
We want to sertle the oustees before
regular impounding is started. But for
that we require the utmost co-operstion
from the Himachal Pradesh Government:
from the hon. Members of this House and
the people of that area in order to achieve
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the noble purpose of adding one million
tonnes of foodgrains to this very hea
deficit country of ours. ad

12 43 hra,

RE. CLOSURE OF ALIGARH MUSLIM
UNIVERSITY

SHRI S.A. SHAMIM (Srinagar): Sir, I had
given notice of a Calling Attention on the
closure of the Aligarh Muslim University. I
understand that it has not been admitted.
While the UP Assembly is going to discuss
the dosum of the Aligarh Mushm JUni-
versity, we are deprived of an opportuniry
to do so. How do we discuss the Aligarh
Muslim University ?

WU g : qAAY F A

SHRI S.A. SHAMIM : Sir, you have
admitted a Calling Attention on the stop-
ping of trains due to shortage of coal.
When the UP Assembly is going to discuss
the Aligarh Muslim JUniversity, how
can you deprive jParliament from discussing
it, especially when it is a Central Uni- .
versity ? The entire Muslim  community
is agitated over this very serious issue,
The Government of Indie can afford to
ignore the Muslims, but you should not
ignore the Muslims. If you do not allow
the Calling Attention , how and when do
I raise it ?

MR. SPEAKER: The Minister re-
ferred to it twice already. In the reply
to the Demands for Grants on the Edu-
cation Ministry this point was replied to
only two or three days back.

SHRI S.A. SHAMIM : Iam referring
to the closure of the Aligarh University
for an indefinite period. It is said that the
law and order situation has deteriorated.
Several vested interests are active and it iy
being exploited by a political party. So,
it is in the best interests of the ruling party
that we have a discussion on the floor of the
House. When will this House have sn
opportuaity to discuss this vitsl problem,



